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PETI TI ONER
M C. MEHTA

Vs.

RESPONDENT:
UNION CF I NDIA & ORS

DATE OF JUDGVENT: 10/ 05/ 1996

BENCH
KULDI P SI NGH (J)
BENCH

KULDI P SI NGH (J)
VENKATASWAM K.~ (J)

Cl TATI ON
1996 AIR 1977 JT 1996 (5) 372
1996 SCALE (4)422

ACT:
HEADNOTE:
JUDGVENT:
ORDER
The Master Plan for Delhi - perspective 2001 (the

Master Plan) as approved by the Central Governnent. under
Section I1A(2) of the Del hi Devel opnent “Act, 1957 (the Act)
was published in the Gazette of I'ndia on August 1, 1990. The
Master Pl an specifically provides that the hazardous/
noxi ous/ heavy/large industries are not permtted to operate
inthe city of Delhi and the ‘existing industrial /units
falling in these categories are to be shifted/relocated. One
of the questions for considerationin_this interlocutory
application is how and in what manner the land nmde
Available as a result of the shifting/relocating of these
industries is permtted to by used by the owners/occuriers
of the said |and.

This Court on Novenber 24, 1995 passed the follow ng
order:

"The industries to be relocated are

to be assisted in every possible

manner. The question of utilisation

of the land available as a result

of shifting of these industries has

also to be exam ned. It is,
t her ef ore, necessary to have
i nteraction with vari ous
Depart ment s/ Gover nnent s. We are

informed that prinmary assistance
has to come from the Nationa
Capital Region Planning Board. W
direct the Menber Secretary of the
Board to be present in this Court
on 30th Novenber, 1995 at 2 PMto
assist us in this matter. W
further direct the Uban Affairs
M nistry, DDA, NCT-Del hi and MCD to
depute a responsible officer each
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to be present in this Court on 30th

Novenber, 1995 at 2 PM"
Pursuant to the order quoted above, M. Onesh Saigal, Menber
Secretary, National Capital Region Planning Board (the
Board) and M. K. J. Al phons, Comm ssioner, Land nanagenent,
Del hi Devel opnent Authority (DDA) personally assisted this
Court on Novenber 30, 1995. The assi stance rendered by these
of ficers was noticed in the foll owi ng words:

"M Sehgal states t hat t he

Pl anni ng Conmittee of the Board has

already - framed a schene (the

schene) regarding the re-use of the

land which is likely to be nade

avail able as a result of the

shifting of the ~industries from

Del hi. The schenme is at present

with the DDA for consideration. W

have  requested M. Sehgal to

prepare a short note of what he has

st at'ed before us and pl ace t he sane

on the record for our assistance.

He may do so within 2 -days from

today. On behal f  of the DDA

M. K. J. Al phonse, Commi ssioner Land

Managenent is/ present. He states

that the Schenme sent by the Board

is at present under consideration

of the DDA. He further states that

after the Schene is finalised it

woul d be sent to Urban Devel oprnent

M nistry, Government of India for

finalization. W have requested

M. Al phonse to place the Scheme

before this Court along wth a

note. He may do so wthin 2 days.”

On Decenber 13, 1995 this Court passed the follow ng
order:

"Pursuant to this Court order dated

Novenber 30, 1995 M K J. Al phons

has placed on record the proposed

schene regarding utilisation of

 and which would be available in

the event of re-location of the

hazar dous/ noxi ous/ | ar ge scal e

industries from Delhi. The scheme

has been discussed wth |earned

counsel appeari ng f or vari ous
industries. We are of the view that
it would be usef ul for t he

representatives of the industries
to have di scussi on with t he
Committee which is to finally
exam ne the proposed scheme. M. P
C Jain, Additional Comm ssioner

DDA who is present in the Court has
explained to us various aspects of
the schene. He is agreeable to the
proposal that 5/10 representatives
of the Industries may place the

suggesti ons/ obj ecti ons of the
industries to the proposed schene
bef ore t he Commi ttee. The

representatives of the industries
may the their witten suggestions
before M. Jain wthin one week
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from today Thereafter, M. Jain
will inform them about the date
when the Committee is likely to
nmeet. It would be desirable that
the Conmttee neets before the end

of this wear. In any case the
neeting nust take place before 10th
January, 1996 because all these

matters have been listed for fina

nearing on that date. In any case,

M. Jain wil | i nform t he

representatives about the date of

the neeting before 25th Decenber,

1995. "
M. K J. Al phons was the chairman of the committee in the
DDA whi ch examined the question regarding utilisation of
| and nade available as ~a result of relocation/shifting of
the industries. The proposal « of Al phons-Committee was
approved by the technical commttee of the DDA on Novenber
21, 1995.. The operative part of the said proposal is as
under :
"SL. EXTENT Percentage to be Percentage of Per cent age

NO. earmarked for Re- land to be to be ear
creation G ound used for mar ked and
pl ayground or any providing to be
ot her /open uses as Housi ng devel oped
specified by the facilities for resi-
Aut hority by the owner dential or

at norms to comerci a
be det er m ned -user to
by DDA/ GNCT be devel o-
Del hi . ped by the
owner .
1 2 3 4 5
1. Upt o 2000 - - 100t to be
Sq.mr. devel oped
(including the by the
first 2000 Sq. owner in
ns. of the accordance
| arger plot) with the
zoni ng
regul ati ons
of the
Mast er
Pl an.
2. 0.2 to 5 ha. 33 27 40
3. 5 ha. to 10 ha. 33 34 33
4 Over 10 ha. 33 37 30"

The Al phons-Committee alnpst agreed with the reuse of
vacated | and as suggested by the Board.

M. V.K  Bugga, Town Planner, Municipal Corporation
Del hi (MCD), by way of a note placed on record, suggested
that "considering the increasing |evel of pollution in the
city, the nost vibrant need of the comunity today is a
breath of fresh air which is only possible if nore and nore
green spaces wthin the city could be created besides
preserving existing ones." According to M. Bugga "green
open areas upto an extent of 50 to 60 per cent or a |less
intensive land use are the probable answer to the question
of the wutilisation of the | and made avail abl e on account of
shifting of industries under reference."

Pursuant to this Court’s order dated Decenmber 13, 1995
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(quoted above) sever al i ndustri al uni t s/ organi sati ons
submitted their objections/suggestions before M. P.C. Jain,
Addi ti onal Conmi ssi oner (Pl'anni ng) DDA. The units/
organi sations were also heard by a sub-group under the
chai rmanshi p of M. Jain. The operative part of the
affidavit dated January 10, 1996, filed by M.P.C Jain in
this respect, is as under:

"Based on t he
observati ons/ suggesti ons nade by
al | t he i ndustria
uni t s/ or gani sati ons, Speci a

Technical Comrmittee in its meeting
hel d on 8.1.1996 nmodified/clarified
its earlier decision of 21.11.1995
as under: (IltemNo.95/95 TC File
No. F. 20(16) / 93/ MP under the subj ect
regarding utilisation of ~land of
exi sting hazardous and noxi ous
units/large scale industry on their
cl osure/ shi fting).

(a) The policy woul dbe applicable
only to the hazardous/ noxious (as
classified in Annexure H (a) and

heavy and | ar ge i ndustry (as
classified in/ Annexure H(b) in the
MPD 2001.

(b) The percentage breakup of the
area is to remmin unchanged between
the open area, housing facility
i.e. facilities required for
housi ng, conmercial /resi denti al
The tern ’'Housing Facility' in the
deci sion of the Technical Committee
refers to Conmuni ty Facility
required for the popul ation and as
detailed out on page 150 of  the
Gazette (MPD 2001).

(c) The shifting industry shal
al so be pernmtted to redevelop the
land for light and service industry
as per the provisions of MPD 2001.
(d) The ownership of the pockets
under open space and conmunity
facility would also remain with the
shifting i ndustry who will
devel op/ mai ntai n these two.

(e) The shifting industry would be
given the benefit of FAR on the
entire plot of land, thus, vacated
for utilisation as per t he
specified land uses in MD 2001.
Thi s is generally with the
understandi ng that the perm ssible
FAR would be 60 as in case of
extensive industrial use zone. No
construction of any nature shall be
permtted on the area identified as
open spaces tc be left as mandatory
green area. A nanum of 104 of the
total floor space shall have to be
used for community facility.

(f) For necessary nodifications in
the text of MPD 2001, these pockets
woul d be designated as SPECI AL
AREAS with t he control s as
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specified in the schene."
This Court on January 24, 1996 passed the follow ng order: -

"While we are hearing, M. D N

CGobur dhan, | ear ned counse

appearing for the NCT, Governnent

(Departnent of Land & Building)

states that the Lt. CGovernor Delh

has constituted a committee headed

by M. DR Khanna, judge, Delhi

Hi gh Court (retired) to consider as

to how and in what manner the | and

eventual |y made avail abl e by

rel ocation of the industries is to

be utilised. Needless to say that

we are hearing the nmatter for the

last about 6 nonths and we are

alnost at the final stages. W,

however, wel cone any assistance

fromany quarters. W direct the

Regi'stry to send the draft schene

placed by M. Al phonse -and the

suggesti ons made by M. P C Jain to

Justice D R Khanna through M. D N

Goburdhan, adv. wthin two days

fromtoday. Justice Khanna nay have

deliberations with his comrittee

and pl ace hi s

suggesti ons/ recomendati ons before

this Court Wit hin 10 days

thereafter.™
Justice D.R Khanna (retired) Chairperson, Land Use Advisory
Conmittee appoi nted by the National Capital Territory, Delh
Admi ni stration submtted a note pursuant to the above quoted
order of this Court. It is statedin the note that the tine
available with the Commttee was short and as such the
del i berations of the Conmittee could not be finalised.
Keeping in viewthe wurgency of (The matter, Justice Khanna
states, the note contains an ex-facie view which he gathered
fromvarious deliberations of the Comm ttee. Regardi ng heavy
and large industries Justice Khanna stated that” "these
i ndustries have to be shifted under the master Plan. Their
nunber is not large but the |ands occupied by them are
substantial. One such occupi es about 184 acres, another 112
acres, still another 37 acres and so on". Paras 15, 16, 18
to 21 & 29 of Justice Khanna's report are as under

"15. The land prices in Delhi have

phenonenal | y sky-rocketted. In

fact, their values may be nany

times nore than the yields which

are presently being enjoyed by the

operation of these industries and

even what they might have totally

enjoyed from the tine of the start

of t hese i ndustries. The

protestations of the industries

that they are going to suffer

because of the shifting may appear

m spl aced and nay be nore to draw

as much of compensatory relief from

the government as may be possible.

Left to their choice, nost of these

i ndustries would thenmselves shift

and then devel op/dispose off their

sites and structures, as there is

| east doubt that they see gold
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mnes in them

16. At the same tine, it nust be
acknow edged here that none shoul d
grudge in the high profits that the
owners are likely to get by
devel opnent/sal e of sites of
factories. They have been their
owners and did play needed roles
during relevant times in t he
i ndustrialisation of NCT. Any spurt
in the prices of real estate enures
for their benefits. The same can
only be circunscribed as the need
nay dictate of soci al or
environnental good and wuplifting
the face of capital city.

18. am _i'nforned t hat sorme
hearings were provided to the
representatives of the industries
bef ore formul ation of t hese
schenes, -and then the percentages
in colum 3to 5 on the user of
land were arrived at.~ | have no
occasi on to ful ly grasp the
justification of “these percentages
but treating themas they are, |
proceed to nmake nmy conments.

19. Firstly, 'so far as percentages
mentioned in colum 5 of categories
2, 3 & 4 i ndustries, some
grievances is nade in the witten
representations received by ne that
they are too low Be that as it
may, still the percentages of
colum 5 woul d | eave very big areas
of | ands with these industries
which would still be gold( mnes
with them A three bed roons
residential flat in Delhi would
fetch anything between 20 to. 50
lacs, and in comrercial area, nuch
smal | er would fetch much nore

20. It nust be essentially taken
note of that those industries which
are located in residential areas,
the development may have to be
residential in nature. Simlarly
| ands | ocated in comercial areas
shoul d receive devel opnent of
comercial nature. Lands located in
i ndustrial areas shoul d retain
their user. This would ensure
devel opnent in accordance with the
zoning regul ations of the Master
Pl an.

21. The first category of the draft
schenme concerns land up to 2000 sq.
nts. Their 100% devel opnent is |eft
to the owners in accordance wth
the Master Plan. Mre than 95% of
the industries in Delhi would fal
inthis category and would thus be
substantially benefited. There is
alnost a unanimity on this.

29. Adverting to the FAR, normally
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it has to be confined to the areas
that are being built up on and
devel oped. There should therefore
be no reason why it should not be
confined to FAR of the lands in
col. 5 only. To extend that for the
benefit of col.5 so as to include
areas of col. 3 and 4 woul d deprive
areas of col. 3 & 4 of the FAR for
all time to cone and would thus be
greatly det er m nant al to t hem
(especially when col. 4 has to be
i ndependently built  upon), while
gi ving overwhel mi ng benefit to Col.

5 lands. It has to be kept in view
here that 2000 sq. nts. of |arger
pl ots have still been reserved for

col. 5 while dealing with category

1 industries."
Justice Khanna subnmitted a suppl enentary note dated February
26, 1996. On March 27, 1996 we heard | earned counsel for the
parties. W also exanm ned and discussed Al phons Committee
report, Jain Committee report and the two notes placed on
record by Justice Khanna. W were informed that Khanna
Conmittee was to submt its final report by April 10, 1996.
We, therefore, adjourned the hearing of the case to Apri
12, 1996. The 'matter was, however, taken up for
consi deration on April 30, 1996. W finally heard the matter
on that day and passed the foll owi ng order

"M. P.V. Jai - Kri shnan, Chi ef

Secretary, NCT Delhi has filed an

affidavit dated April 29, 1996. W

have heard |earned counsel on the

guestion of |and-use, which may be

made avail abl e as a result of

rel ocati on/shifting of the

industries from Delhi. W have

bef ore us Al phone’ s Conmittee

Report. W& have also before us the

Report submitted by Jain Commttee

in this respect. The Khanna

Conmittee appoi nt ed by NCT

Government Del hi has not as yet

conpleted its work. W have been

adj ourni ng hearing of these natters

10 from time to tine to await the

Khanna Conmittee Report. In the

affidavit it is stated by the Chief

Secretary that the tenure of Khanna

Conmittee has expired. It is stated

that the NCT Delhi Administration

is taking steps to renew the tenure

of the Conmittee f or further

peri od.

W are of the view that no

useful purpose wll be served to

ook for any assistance in this

respect from t he NCT Del h

Admi ni stration.

We have finally heard the

matter today. Needless to say that

the Master Plan is the Charter for

this purpose and we have to |ay

down the |and-use keeping in view

the provisions of the Master Plan.
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Inthis view of the matter, we

direct the NCT Del hi Adm nistration

not to proceed with this matter any

further. It shall not constitute or

extend the tenure of any comittee.

We shall finally decide the issue

and the said decision shall be

bi nding on all concerned."

We have given our thoughtful consideration to the point
at issue before us. W have had el aborate discussion with
the |l earned counsel representing various industries which
are to be relocated/shifted. The basic charter for the |and-
use in the city of Delhi is the Master Plan. The provisions
of the Master Plan are statutory and binding. The rel evant
provi si ons regardi ng hazar dous/ noxi ous/ heavy/ | ar ge
i ndustries under the Master Plan are as under

"HAZARDOUS AND NOXI'QUS [|-NDUSTRI ES

Refer Annexure |11 H(a).

a) The hazardous and noxi ous

i ndustrial units are not pernitted

in Delhi.

b) The existing industrial units of

this type shall be  shifted on

priority wthin a maxinmum tinme

period of three vyears. Project

report to effectuate shifting shall

be prepared by the concerned units

and submitted to the Authority

within a maximum period of  one

year.

c) The land which would becone

avai | abl e on account of shifting as

admi ni stered in (b) above, woul d be

used for naking up the deficiency,

as per the needs of the conmmunity;

based on nornms given in Master

Plan; if any land or part of |and,

so vacated is not needed for the

defi ci ency of t he comuni ty
services, it wll be wused as per
prescribed | and use; however the
| and shall be used for light and

service industries, even if the
| and use according to the nmaster

Pl an/ Zonal  Devel opnent Pl an is
extensi ve industry.

d) ...

HEAVY AND LARGE | NDUSTRI ES

Ref er Annexure 111 H(b)

a) No new heavy and | ar ge
i ndustrial units shall be pernmitted
in Delhi.

b) The existing heavy and |arge
scal e industrial units shall shift
to Delhi Metropolitan Area and the
Nati onal Capital Region keeping in
view the National Capital Region
pl an and National |ndustrial Policy
of the Govt. of India.

c) The land which would becone
avai | abl e on account of shifting as
adm ni stered in (b) above, would be
used for naking up the deficiency,
as per the needs of the conmmunity;
based on norns given in the Master
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Plan; if any land or part of |and
so vacated is not needed for the

defi ci ency of t he comuni ty
services, it wll be wused as per
prescribed | and use; however the
| and shall be used for light and

service industries, even if the
| and use according to the Master

Pl an/ Zonal  Devel opnent Pl an is
extensi ve industry.
d)............ .

) e

[ "

It is thus obvious that. the land which would become
avail able on account - of shifting/rel ocation of t he
i ndustries can only be used for making up the deficiency, as
per the needs of the comunity, based on the norms given in
the Master Plan. If any land or part of the |land, so vacated
is not needed for ~comunity services it can be used as per
the prescribed land use. To appreciate the concept "need of
the community" under the ~Master Plan it would be useful to
have a |l ook at the foll owi ng provisions of the Master Pl an

"In general it would be desirable

to take up ~all the exi sting

devel oped residential areas one by

one for environnental inprovenents

t hrough (i) pl antation and

| andscapi ng (i) provi si on of

i nfrastructure-physical and socia

and proper access_ where 1acking

(iii) possibility of infrastructure

nmanagenent of the last tier through

the | ocal residents.

Conservati on and
revitalisation is requiredin case
of traditional ar eas and
envi ronnent al upgr adati on and

i nprovenent is needed in other old
bui | d-up areas.

LUNG SPACES

The Master Plan for Delhi in
1962 had indicated 9101 ha. of
recreational area at the Master
Plan level, Wthin this area the
city has 18 mgjor district parks
fromdifferent periods of history
i.e. Roshanara and Qudsia gardens
of Mughal period. Tal katora garden
of British period and Budha Jayanti
park of post independence era. Qut
of this area 6012 ha. of district
park and regional park area is now

avai |l abl e. Duri ng t he
i mpl enent ati on of the pl an
appr oxi mat el y 34 per cent of

recreational area has been last to
other uses. On the basis of the
 and use surveys conducted in 1981
about 2710 ha. of addi ti ona
recreational area at the Master
Pl an I evel has been earmarked in
the land use plan in the DUA-81 and
the urban extension indicated in
the plan. Thus in the urban areas
shown in the land use plan the
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total recreational area indicated
is 8722 ha. for a population of
about 9 mllion by 2001 @9.7 sgm
per person. Part of this area is
required to be devel oped for sports
activities as per policy.

Furt her conversi on of
recreational areas to other uses
shoul d be permtted only under
extraordi nary circunmstances. Areas
inlieu of such conversion may be

provi ded el sewhere in order to
maintain the over all average for
the city.

Wthin DUA-81, the follow ng
speci al activity ar ea for
recreation are pr oposed f or
devel opnent-

(a) /Additional special ~children

parks of 4 ha. each (of the type of
India Gate children park) 7 nos.

Location of Special® Children
Park in DUA-81 to be in the
district parks of* Dhaula Kuan
Pitam Pura, Keshopur, Sanjay Van
Trilok Puri, @ulabi Bagh, Feroz
Shah Kotla and Coronation Menorial .
(b) Children traffic training parks
of 5 ha. each, 6 nos.

Location of - children ~Traffic
Training Park in DUA-81 to be in
the district parks at Punjabi Bagh
Baba Kharak Singh Marg, Pragati
Mai dan, Dilshad Garden, \Wazirpur
and Loni Road.

(c) Picnic huts 5 nos.

About 30% of the district park
areas should be devel oped ‘as wood
| ands, where picnic hut could also
be | ocat ed.

Location of Picnic Huts in
DUA-81 to be in the district parks

at Paschi nmpuri , Pi tam Pur a,
Bi di wal a Bagh, Kal kaj i and
Mehraul i .

Preferred species of the trees
to be planted in parks, gardens,
wood | ands and roadside etc. to
suit local conditions are given in
Annexure |1

In t he Ur ban Ext ensi on
wher ever possible Wat er bodi es
(1 akes) should be devel oped to act
as major |lung spaces and to attract
mgratory birds and for inproving
t he mcro-climate. A specia
recreational area on the pattern of
Di sneyl and/ anusenent park could be
devel oped in the land becom ng
avai |l abl e for the channelisation of
river Yanuna.

The district parks in the
Urban Extension would be @9 sgm
per person which woul d al so include
speci al parks given as under
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Speci al Children Park 4 Nos.

(4ha. each
Children Traffic
Trai ni ng Parks 4 Nos.
(3ha. each)
Picnic Huts 4 nos.
In new devel opnent s the

nei ghbour hood park of at least 1.5

ha. for 15,000 popul ation should be

pl anned with flowering trees and

shrubs so as to achieve colourfu

pl easant environment throughout the

15 year."

Delhi is one of the nost polluted cities in the world.
The quality of anbient air is so hazardous that |ung and
respiratory diseases are on the increase. The city has
becone a vast and unnmanageabl e congl onerati on of conmmerci al
i ndustrial, unauthorised colonies, resettlenment col onies and
unpl anned 'housing. ~There is total |ack of open spaces and
green areas. Once a beautiful city Delhi now presents a
chaotic picture. The nost~ vital "comunity need" as at
present is the conservation of the environment and reversa
of the environnental degradation. There are virtually no

"lung spaces” in the city. The Master Plan indicates that
"approxi mately 34 /percent of recreational areas have been
lost to other uses".” W are aware that the housing, the

sports activity and the recreational areas are also part of
the "comunity need" but the nost inportant conmunity-need
which is wholly deficient and needed urgently is to provide
for the "lung spaces" in the city of Delhiin the shape of
greenbelts and open spaces. W are, therefore, of the view
that totality of the |and which is surrendered and dedi cated
to the comunity by the owners/occupiers of the rel ocated/
shifted industries should be wused for ~the devel oprent of
greenbel ts and open spaces.

The core question for consideration, however, is how
much of the total [|and which would becone available from
each of the industrialists is to be taken away by the
conmunity for its use and how nmuch is to be left in the
hands of the industrialists for the community use. The
suggestions given by Al phons Conmittee in this respect have
been noted by us in the earlier part of the order. M. Oresh
Sehgal, M. P.C Jain and Justice Khanna by and | arge agree
with the suggestions of the Al phons Conmittee. W are of the
view that no useful purpose would be served by mai ntaining
two categories as suggested by Al phons Comittee-in Col.3
and 4. After leaving the part of the land with the owner for
devel opi ng the sane in accordance with the pernissible |and-
use under the Master Plan the remaining |and  should be
surrendered to the Del hi Devel opment Authority (DDA) for
devel oping the sane to neet the comunity needs: Wen the
Master Plan permits the wuse of the land only to neet the
conmuni ty-needs, it obviously neans that the | and has to be
surrendered and dedicated to the comunity. Wile neeting
the comunity needs it is necessary to nmke suitable
provision for the owner to enable himto neet the expenses
of relocating/shifting the industry. It would, therefore, be
in conformty wth the broader concept of "community need"
under the Master Plan, to permt the owner to devel op part
of the land for his own benefit and surrender the remaining
land to the use of the comunity at |arge.

We, therefore, order and direct that the |and which
woul d become avail able on account of shifting/relocation of
hazar dous/ noxi ous/ heavy and |arge industries fromthe city
of Del hi shall be used in the follow ng manner
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"SL. EXTENT Percentage to be Percentage to be
NO. surrender and devel oped by the
dedicated to the owner for his
DDA for devel op- own benefit in
ment of greenbelts accordance with the
and ot her spaces user permtted under

the Master Pl an

1 2 3 4
1. Upt o 200& - 100% to be
Sq.mr. devel oped
(including the by the
first 2000 Sq. owner in
nts. of the accor dance
l-ar ger plot) with the
zoni ng
regul ati ons
of the
Mast er
Pl an.
2. 0.2 to 5 ha. 57 43
3. 5ha. to 10 ha. 65 35
4 Over 10 ha. 68 32"

W do not agree with the |earned counsel for the
industrialists that Floor Area Ratio (FAR) be permitted to
themon the total ‘area of the plot. W however, direct that
on the percentage of  land as shown in Col.4 the owners at
serial No.2,3 and 4 shall be entitled to one and half tine
of the perm ssible FAR under the Master Plan

The DDA has suggested that it nmay be necessary to anmend
the Master Plan for regularising the l'and use as directed by
us. W do not agree with the suggestion. The totality of the
 and made available as a result of the relocation/shifting
of the industries is to be used for the community needs. The
| and surrendered by the owner has to be wused 'for the
devel opnent of greenbelt and open spaces. The land left with
the owner is to be developed in accordance with the user
permitted under the Master Plan. —In either way the
devel opnent is to meet the community  needs which is .in
conformity with the provisions of the Master Pl an

We are, therefore, of the viewthat it is not necessary
to amend the Master Plan.




